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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
OA No.1389/2000

New Delhi, this 30th day of March, z.001

Hoi-rble Shri Kuldip Singh, Member(J)
Hon^'ble Shri M.P.Singh, Member (A)

Chotu

Mate, l-lqrs. Office, _ a.,..i ;rantr>
Kashmere Gate, Del hi-6 ■" Po- ■

(By Shri M.!<-Bhardwaj , Advocate, not present)
V e r s u s

Union of India, through

Northern Railway, New Delhi
2. Divisional Railway Manager^

Northern Railway, New Delhi
3. Chief Administrative Officer

Const. Hqrs. Office ^
n-ih-i RespondentsKashmere bate, Dc;:lhi --

(By Shri R.L. Dhawan, Advocate) hj cU^hloi
•  ORDER '

1  By Shri M.P. Singh
■y

The applicant, has challenged the order dated
14.7.2000 by which he claims that he has been reverted
from the post of Mate in which post he joined in servi-..e
in 1975 to that of Khalasi. By the present OA he seeks
direction to quash the said order dated 14.7.2000 and

*>=<- also direction to the respondents to regularise hi;::.
^vice as Mate with all consequential benefits.s e I

2. Applicant, has placed reliance on the juugernent of
the apex court in the case of VLJiJ^il^fldra.—Vs. UO.L
-1999(1) SCSLJ__422. wherein it was held that Mate should
be regularised in class III post, decisions of this
Tribunal in UOL JL'i'M.CSJ .ALlCSO—.4.^1

holding that Artisans in Class III posts holding
temporary status should be regularised in Class III



p

TS8/99 dated 19-9-91 of
1  . -.-^8 also m OA ojO/

rinly ano ci-io-

'  " - ■ . t.at those casual labourers who
v-ahDur Bench holdinc, tnat tnus

in construction
1 ttt categories xi >

are inducted m class III ^
n.oartrnent should be regularised m

Wing of the Railway De,.a, trn^

Class III only-

in their counter have
On the other hand, respond^-^nt-

-ant was screened as Gangmanstated that the ap^lt^aat « f
at his own will w.e-r-

aaainst 40% construction . .=-0, a
-  r - as per extant

-h-n-d lien on Delhi Division a... pe>1.4-84 and assiync.d i -
-j -j «-■ ip>nior Gangman, ,"nld be promoted as oeni->.rules and wuUiu u. - u ^ „

a- ^-iaing Delhi Division and as Mate onimmediately on his loining uei
-  «"an 1 nr itv ■■■ cum,  turn as per senio, myregular basm m ^ ^

-1 , the judgements citeu uy th-suitability. They deny that the ou ^
ii'~able in his case. Theyapplicant are appli'-au.l-

ii'"".nt ran not be regularised a.,submitted that the applmant -an
-tv as per rules and the law declared by t, eMate directly ao. pt-

-r- HOT Vs Moti Lai & Ors-r-Mi-t- in the case of UUi vs-Supreme CuUi t in l.
"-"■n-t in this case has maue(1996) 33 ATC 304. The apex cuU.t

-  • ■i-rTKant' to an exclusively
it clear that direct appointment

„  -...n if continued for a considerablep r omo t i on a 1 P'-^s t « v -
period does not entitle regularisation therein.

A „ In view ■:yf this position, we do no

in the present-

No costs -

case and the OA is accor

t find any merit

dingly dismissed-

(M-P- Singn.
Member(A)

(Kuldip Singh)
Member(J)

./gtv/


